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BEFORE THE NATIONAL GRE.EN TRIBT'NAL SITTING AT
PI,JNE

EXECUTION APPLICATION No. 2 of ao23

IN
ORIGINAL APPLICATION NO. oS OF sozl

BETWEEN:

SaDtosh Patil and Another ... APPLICANTS

VERSUS

Member-Secretary, State Iwel Environment Impact Assessment

Autloritn and Others RESPONDENTS

R.EJOINDER TO FTJRTHER AI'FIDAVIT.IN-REPLY
RESPONDENT NO. 4 - MSSRS. SKYLARK BUILDCON PvT.

LTD. (DE\,'ELOPER) Dated r1 Januar.y, 2o2S

1. The Appellant has gone through the copy of the Further Affidavit-

in-Reply of the abovementioned Respondent.

". From the tedious narration ofcontrived facts, this Respondent is

seeking to evolve a justification ofto evade compliancc to the Ordcrs of

this Hon'ble Tribunal when the words were exprcss and clear - Thst
the Deoelopet has to pI'ouide po.rking irnmediately o,rnd till
the time he does do he co.nnot sell thetla*.

3. To buttress his untenable stmtery, the Developer is putting up

several intricate questiors of facts, bear no relelance to the Orders of

the Hon'ble Tribunal, which the Developer has contcmptoulsy evaded

till now.

4. In fact, what this Dcveloper is doing is to seek and Appeal to the

Final Orde$ of this Hon'ble Tribunal, by putting up unverifiablc and

inelevant question of facts. If the Developer was seeking a rcvision of
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I, Santosh Patil, the Applicant above-named, residing at Mumbai,

on behalf of the Applicants, do hereby solemnly affrm and state as

under:



582

t}le Final Ordcr ofthis Hon'ble Tribunal, then he ought to have filed an

Appeal in the Hon'ble Supreme Court as per the provisions of The

National Green Tribunal Act, 20ro, which the Projcct Proponent has not

done.

5. The core of the issue is to implement thc Final Order of this

Hon'ble Tribunal, whose opcrational part states as under:

"9. We have duly co sidered the rival submissions and find that the stand

taken by the PP cannot be accepted. once it is undisputed that free sale

component flats have been sold, CONDITTON FOR PROVIDING

PARIoNC IN REHAB COMPONENT CANNOT BE DEFERRED. The

joint Committee has cateSorically found violation of the EC condition.

Remedial action needs to be taken by a joint Committee of statutory

fegulators.

ro. Accordingly, w€ direct the SIum Rehabilitation Authoriq in coordination

with SEIAA and SPCB, Maharashtra to holdjoint meeting within one month

and take remedial action inter-alia by R.ESTRAINING THE PP FROM

ANY FT]RTHERAIIENATION TILL EC CONDITION IS COMPLIED

with or till the joint Committee finals compliancc.

The application is disposed ot' (Emphasis supplied)

6. The Petitiolter submits that the Project Proponent has defied the

Orde6 of this Hon'ble Tribunal. He did uot provide parking and kept

selling flats worth several thousand crores. Accordingly, such tediously

eiected reasoning of an unvcrifiable nature by the Project Proponent

who does not havc clean hands, if this is acccpted, then it would be a

mockery of the law.

7. Accordingly, such tediously erecteil fact[al pretexts, of an

unverifiable nature, have got not relevance to the clear and specific Final

order of this Hon'ble Tribunal. what the Projcct Proponent is seeking

is to Appeal an Order of this Hon'ble Tribunal, before this Hon'ble

Tribunal itself, lvhich cannot be countenanced under any

circumstances.
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8. Therefore, the Applicant submits that the pretexts put up by the

Project Proponent be rejected and t}!us the Prayers made in the

execution application be made absolute.

9, The Appcllant also submits *lat the Developcr cannot keep seeking

extension of time have been elaborately traversed through in t}te
Execution Application as well as in t}te Rejoinders linked thereto.

Therefore, this Rejoinderbe considered to be in addition to the ones also

submitted before lhis Hon'ble Tribunal.

vLRII'ICATION

[, Santosh Patil, Flat No. 1208, Rehab Bldg no. 04, Shree Sai

Sundar Nagar CHS, Sadanand HasuTandel Marg, Prabhadevi, Mumbai

- 4ooo25, on behalf of the Applicants do hereby verify that the contents

of aforesaid paras in this Rejoinder to the Affidavit-in-Reply of above

referred RespondeDt, are true to my peEonal knowledge and beliefand

that I have not supprcssed any material fact
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